CENTRAL #DMINISTRATIVE TRIBUMNAL, JABALPUR BENCH, JaBALPUR

Oricinal &pplicétion No. 823 of 2003

Jabalpur, this the 2nd day of December, 2003

Hon'ble Shri M.P. Singh, Vice Chairman
Hon'ble sShri G, Shanthappa, Judicisl HMenber

H,Pamaseshan, «ged 41 years,
Occup&tion=-Service, Works
Manager, Ordnence Factory,

Chanda. «es &pplicant
(By acvocate - shri S.P. 3inha)
Versus

Union of Inaia, through

its secretary, Cepartment of

Defence Preocuction and Supplies,

Ildnistry of Defence, New Delhi. ees Respondents

0 R D & R (0ral)

By G, Shanthappa, Judicial Menbel -

The dbove Original application is filed seeking the
relief to quash the OM dated 18th July, 2003 (Amnexure Sam])
and also alternative relief for directing the respondents

to pass a redsoned order after affording personal hecring
and taking into eccount the facts and circumstances of the

case,

2 The case of the applicant is that there was a char ge
agdinst him under the Prevention of Corruption «Ct by the
Specicl Juage, CBI, Jabalpur. He was convicted by the
sessions Court and against which the applicant filed an

, . . * ' Machya Pragesh at

dppeal before the Hon'ble High bou:r.“jc oféfabalpur in Crimindl
appedl No. 1418/2002 4s per annexure u-é. The said criminal
@ppedl is pending in the Hon'ble Hich Court. The same is

posted for hearing during the month of Janusdry, 2004, In

the meanwhile the applicant wa
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notice dated 18th July, 2603 vide annexure A~1 on the
ground that the applicant is not a fit person to be retained
in the services and accordingly proposes to impose on him
the penalty of Dismissal from the service. #hen the said
show cause notice vas issued to the applicant, he submitted
his representations dated 27.09.2002, which was earlier to
the show cause notice and subsequent to show cause notice he
has subnitted his representation daéted 22.11.2003. The
counsel for the @pplicant sumitted that the sald Iepresens
tations are still pending end he has requested that there
shall be & directicn to the respondents not to pass any
king of orders till the Hon'ble High Court takes a final
Gecision. The applicant has also submitted that in a
similar case the Gentral ~dministrative iribuncl, Hyderabad
Bench has passed an order uated 05.63.2002 in CA No. 260/02

vide AnnexXure A~l1l.

3 Only on the short ground we are disposing of the above
Original Application airecting the respondents to consicer
the representations submitted by the applicant dated

27 4092002 a@nd also 22.11.2003 &nd pass &n appropriate
order considering the orders of the Central administrative
iribunal, Hyderapbad Bench, within a period of two months

from the date of receipt of copy of this order.

de Accordingly, the Original application stanas disposed
of at acdmission stage itself,
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